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THE SPORTS BROUADCASTING SIGNALS (MANDATORY SHARING -
WITH PRASAR BHARATY BILL, 2007
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ia provide gecesy fa the largest number of listeners and viewers, an a frez fo air basis, of
sporiing. evenls of nafionad impariance rough mandatory xharing of spatis
Broacrasting sigrgin with Prasar Bhavati and for maliers connested therew il or
incidenial tioeai.
Be it enacted v Parliament in the Fifty-eighth Year of the Republic of lodia as
Eallgws: -
CHAPTER. I
PrELIMTMARY
1. (7 This Act may o called the Sports Broadoastiog Signals {Mandatory Sharing
with Prasar Bharatij Act 20837,
(3 0 extends bt wival: of India,
{3} Save a8 eiherwi proviged, i chali be deerasd 1o have come to foree on the
3 Tth diy of Nuventber, 2805
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Definilions.

2
2. (£) In this Act, unless the context otherwise requires,—

(i) "broadcaster” means sty person who provides a content broadcasting service
and includes a broadcasting network service provider when he manages and operates
hiz own relevision or radio channel service;

{#) "broadcasting” means assembdling and programming any form of
communication content, like signs, signals, writing, pickares, images and sounds, and
either placing it in the eiectronic form on electro-magnetic waves on specified
frequencics and framsrvitting it through space or cables to meke it continuously avaitable
on the carrier waves, oT continuously streaming it in digital datu form on the compuer
1% 1works, 50 28 0 be accesiihle to single or multipl: users through receiving devices
either directly oz indirectly; and all its grammatical varigtions and cograte expressions;

{=) "broadcasting service™ means assembling, programming and placing
cormmunication content in ¢kectronic form on the electro-magnetic waves on specified
iregquencies and transmitting it continnowsly derongh broadcasting network of networks
s0 as to enahle all or any of the multiple users to access i by connscting their receiver
devices o their respective broadcasting networks and includes the comvent
broedcasting services and the broadeasting network services;

{ch "broadcasting networks service" means a service, which provides a network
of infrastructure of cables or ransmitting devices for carrying broadcasting content in
elettronic fom on specified frequencies by means of guided or unguided electro-
magnetic waves to muliple vaers, and includes the management and operation of sny
ofthe following:

{#1 Yelepon/Hub/Earth Station,

(i) Drirect-to-Home (D'TH) Broadeasting Netwark,

{#1) Multi-gystem Cable Television Hetwork,

(v} Local Cable Teievision Network,

(¥) Sarellite Radio Broadcasting Network,

{(vi) amy other network service as may be prescribed by the Central

Government; -

{¢) "cable television channel service™ the assembly, programming and
transmission by cables of any broadcasting television content on & given set of
frequencies to multiple subscribers;

() "cable telovision network™ means any system consisting of closed
transmission paths and associated signal generation, control and distribution
equipment, designed to receive and re-iransmit television channels or programmes for
reception by mubtiple subscribers;,

{2} "commilnity radio service” means terremrial radic broadcasting inended
and restricted only be a specific community and within specified teimitory;

(A “content” means any,sound, text, data, pictare (still or moving), other andio-
visual reprasentation, signal ot intelligence of any nature or any combination thereof
which is capable of being created, processed, stored, reteieved of communicated
electronicatly; : '

(i} "conient broadcasting service™ means the assembling, programming and
placing contéut in electronic form and transmitting or retransmiiting the same on
electro-magnetic waves on specified frequencies, on a beoadeasting network, 5o a5 w0
make it available for access by mulhtiple users by connecting their receiving devices to
the network, and includes the management and operation of any of the following:

f1) terrdsirial television service,
(i} rerrestrial radio service,
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(iid) sarellite television service,
(v} satellite radio service,
¢ cable television channel service,
i} community radio service,
¢l any other content broadcasting services as may be prescribed by the
Ceniral Government; '
{5 "Direci-to-Home (DTH) broadcasting :ervice™ means a service for
mi ii-channel disieibution <. programmes direct to a subacriber's premises without
passing through an intermediary such as z cable pperator by uplinking to a satellite
sysiem,;
{&) "Guidelines” means the Guidelines issued under section §;

{1} "multi-system cable television network" means a system for muiti-chennst
downlinking and distribution of television programmes by a land-based transmission
system using wired cable ot wirgless cable or a combination of both for simultaneous
recepdion either by multiple subscribers directly or throngh ong or more tocal cable
pperators;

. et} "Pragar ftharati" means the Corporation known as the Prasar Bharati

{Broadcasting Corporation of India) established under sub-section (2} of section 3 of

the Prasar Bharati (Broadcasting Corpovation of India) Act, 1990,

_ fn) "prescribed” means prescribed by rules mads under this Act;

{o) "satellite television service™ means a television broadeasting service provided
by using a savellite, and received with or without the help of a local delivery system but
does ned include Direct-to-Home delivery service;

{p) "satellite radio service™ means a radio broadcasting service provided by
vsing a sateltite and dirsctly receivakle through receiver sets by multiple subscribers
in Indis;

{g) "service provider" means provider of a broadcasting service;

{r) "specified” meansspecified under the Guidelines issued under section 5:

{3} "sporting events of rational importance” means such national or ntermationat
sporting events, held in India or abroad, as may be notified by the Central Government,
in the Official Gazette to be of national importance;

{1} “terresirial television service” means & television brosdcasting service
provided over the ajr by using a Jand-based transmitter and directly received through
receiver sets by the public;

() “terrestrial mdic service™ means a radio broadcasting service provided over
the air by using 4 land-based transmitter and directly received through receiver sets by
ihe public.

() Words and expressions used and nod defined in this Act and defined in the Cable
Television Nerworks {Regulation) Act, 1995, the Tebecom Repulatory Authority of Tndia Act,
1997, the Indian Telegraph Act, 1885, the Indlan Wireless Telegraphy Act, 1933 shall have the
meanings respectively assigned to them in those Acts,

CHAPTERH
MANDATORY SHASNG OF SPORTS BROADCASTING SIGNALS WITH PRASAR BHARATT

3. (£} No content rights owner. o hoider and no televisian or radio broadcasting
service provider shall carry a live television broadcast on any cable or Direct-to-Home network
of radic comietientary broadcast in India of sporting events of national importance, unless it
simultanecusly shares the live broadcasting signal, without #ts advertisements, with the
Prasar Bharati to enable them (o re-transmit the same on its terrestrial networks and Drirect-to-
Hatne networks in such mannes and on such terms and conditions as may be specified.
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{(2) The terms and conditions under sub-section {J) shall alzo provide shat the
advertisement revenpe sharing between the content rights owner or holder and the Prasar
Bharati shall be inthe ratio of not less than 75:25 in case of television coverage snd 36:50 in
>ase of radio coverage.

{3y The Certral Governmant may thecify s perceniage of the revense resdivad by the
Prasar Bharati under sub-section (), which shall be utillsed by :he Prasar Bharasl for
broadeasting cther sporiing ovanda.

4. The Central Government may specify penalties to be impossd. including suspension
or revocaon of licence, pernission or registration, for violation of variovs tamms and
conditions as may be specified uncer section 3, subject to s.e condition that amoun: of a
pecuniary penalty shall net exceed one crore rupees:

Provided that no penalty shail be imposed without giving a reasonable opportunity o
the service provider:

Provided further that no act or omission on the part of any person aiter the 11th
November, 2085 and before the date of promulgation of the Sports Broadeasting Signals
iMandatory Sharing with Prasar Bharali) Ordinance, 2007 shali be subjecied to penalties,

CHAPTER I
Powess oF THE CENTRAL GOVERNMENT T [I5UE GUIDEL S

5. The Central Governiment shail take all such measures, as it deeris fit or expedient, by
way of issuing Guidelines for mandatory sharing of broadcasting signels with Prasar Bharati
ralating Yo sporting events of national importance:

Provided that the Guidelines issued before the promulgation of the Sports Broadcasting
Signals {(Mandatory Sharing with Prasar Bharati) Ordinance, 2007 shall be desmed to have
peen issued validly under the provisions of this section.

CHAPTER ¥
MISCELLANEQUS

6. (f) The provisions of the Guidelines issued %y the Ceniral Government far
Downlinking of Television Channels on the 11th November, 2005 and for Uplinking from
India on the 2nd December, 2005 for mandstory sharing of the sports broadcasting signals
shall be deemed to be valid as if they have been issued under this Act.

{2) Notwithstanding amything contained in any judpement, decree ar order of any
caurt, tribunal or other authocity, any action taken by the Central Government or the Prasar
Bharati in pursuance of the Guidelines referred 1o in sub-section (1) shall be deemed 1o be
and ta have aiways been for all purposes in accordance with the Jaw, as if the Guidelines hed
been validly in force at all material times and notwithstanding anything as aforesaid and
without prejudics to the generality of tha foregoing provisions, no iegal procesding shatl be
maintained or continued in ary court for the enforcement of any direction given by any cout
or any decree or order which wouid not have been so given had the Guidelines been validly
i force at all materiai times.

7. The Central Governmem may, by notification in the Gfficial Gazette, make rules for
carrying out the provisions of this Act,

3. Every rule and Guidelines made and issued, as the case may be, under this Act shall
be laid, as so0n as may be after it is made or issued, before each House of Parliament, while
it is in session for a towl pericd of shirty days which may be comprised in one session or in
two Or more successive sessions, and if, before te expiry of dywe seszion immedintety following
the segsion or the successive sessions aforesaid, both Houses agree in making any
moedification in the rule or Guidelines, or both Howses agree that the rube or Guidelines
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shauld mat e made, the rule or Cdelines shall thereafisr have effect only in such modified
farm or be of o effect, ws the case may he: so, however, that any sech modifeation or
antiment shull be without prejudice g e validity of amahiog previously done umder i
rude or oidefings.

B, The relevant provisicns under the Guidelings for Downlinking of 1 tlevision Channzls
issuiesd Ok the | 1 Wovember, 2005 and the Guidelings for Uplinking from India tssued o the
Znd Dheceimber, ZH33 for mandarory sharing ol spory broadeasiing sfonzls with Prasar Blarad,
shaik continee to remain in foree (il esh Guidelines are 1ssued under this Act.

10, 182 The Sports Broadeasting Signals Mandatory Sharing with rasar Bharatiy
Urdmanse, 2007 15 hereby repealed.

i )1 Wotwithstanding the repeal of the Sports Broadeastirg Sigmals { Mundalory Sharing
with Prasar Bharati) Gredinance, 2007, amvthing done or any action aken under the sakl
Ordinance shall be dewmed t© have been done of taken woder the corresponding provisions
of this Act.
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i provids access in the largest number of listeners and viewers, on & frew to air basis, of’
sporting evendy of naconal importance throwgh mandatory sharing of spots
broadeasting signals with Prasar Bharati and for matters copnecied
Bereveith or incidenlal tharei.
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